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- further t_b amend the Code of Civil Procedﬁ;e,’ 1908.
. Whsreas it is expedient further to amend the Code of Civil FProeedure,
1908 (Act V of 1908), for the purposes hereinafter appearing; .
. . Th is hereby enacted as follows:— o
.1. Short title.—This Act may be called the Code of Givil Procedure (Amend- -
* ment} Act, 19,49. , o S N -
9. Amendment of section 82, Act V of 1908.—In section 82 of the Code of
. CivilProcedure, 1908,— - - - o , -

N

(@) in sub-section (1), for the." words ““Where the ,dec'reé is “against the -
‘Dominion of India or & Provinee or 'against a public officér in. respect of any - -
such ach as aforesaid”’, "qhe following words shall be substituted, namely:—..

~ “YWhere in a §uit by or against the Government, or by or againgt
‘& public officer.”in respect. of -any such ach. ag. aforesaid, a8 decreée is
" passed againsb the Dominion of Tndia or a Province or, as the case
" may be, the public officer”’;. and _ S

(b) after sub-section (2), the following . sub-section  shall ‘be added,
ndmely:— s S :

“(8) The provisions. of ‘sub-sections (I) and (2) shall apply in re-
lation to an order or award ‘as they apply in relation to a decree, if the
order or-award— [ iy ohe el | o :

vard— {0y R sl Do o i :
. (n)is passed or made against the Dorminion of India or a
Province or a public officer in respect of any such act as aforesaid,
whether by a Court or by any other authority, and E

(b) is capable of being executed under the provisions of this
Code or -of any, other law for the time being in force as if it were 8
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